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(iii) Professional bodies like Indian 
Medical Association and Expert 
Bodies like indiao Council of 
Medical Research from tirae to time 
hold ** seminars/workshops high
lighting the side effects of antibiotics 
due -to irdiscrjmioate use of drugs 
to educate their irtembers; and

(iv) necessary warning and precautionary 
statements including contra-indica- 
lions arc required to be given in 
all the promotional literature in
cluding package insert of an t i 
biotics to educaic dcKtcrs and also 
the various “ DCs and *‘ D O N T s’' 
which the patient Nhould follow 
^h31e he is taking an t ib io t ic .

[Tfa»tslation'\

Conversion of \  aranaii-Uhatnl railway
line

3461 . SHKl RAJ K UM AR RAl ; ill 
Ihe Minisler of RM LW AYS t-c plea»«d to 
State :

(a) the am ount provided for conversion 
of V aranasi-bhain i  railway line into broad 
gjuge line for the year 198 7*8 8; and

•

(b) whether GoverLment propo5c to 
provide more funds for the com ple
tion of  this project ?

TH E M INISTER O F STATE O F  T H E  
M IN IS T R Y  OF RAILW AYS (SHRl 
M A D H A V R A O  SC IN D IA ) : (a) Rs. 6 .5 0  
crores.

' (b) Provision of more funds would de 
pend on availability of resources.

Surrey for new railway line from 
Sbabt;anJ to Ballia

3 4 6 2 . SH R l RAJ K U M A R  RAl ;
S H R I SA N TO SH  K U M A R

SIN G H  :

Will the M iniitcf of RAILW AYS be 
pleased to state ;

(a) whether a survey wai conducted for 
laying a new broad gauge line from Shahganj

to Ballia and from Shahganj to Azamgarh 
and Mau in U ttar  Pradeah;

(b) if so, the outcome thereof and  the 
time by which work on this line wilJ be 
started; and

(c) if no t,  the reasons therefor 7 .

T H E  M INISTER O F  STATE O F  T H E  
M IN IST R Y  O F  RA ILW A Y S (SHRl 
M A D H A V R A O  SC IN D IA ) : {m) to  (c).
Surveys for conversion of M a u — Azam- 
garh —Shahg^ ij  and Indara — Phephna 
(riear BAliia/ Metre Gauge lines into 
Broad Gauge have been carried out. Both 
the p r o m t s  have been found 
finaiKtaliy unremuoerative and 
being taken up.

to be 
are not

Railway pass foe frcedooi figbters
in L'. p.

3 463 .  S H R i RAJ K U M A R  R A l : W ,| |  
the Minister of RAILW AYS be pleased to 
state :

(a) the total number of freedom hghters 
in Uttar Pradesh provided with railway pass 
facility;

(b) the number of thoie freedom ttghters 
whose cases are still peoding; and

(c) the time by which facility of railway 
pass will be provided to them 7

TH E M INISTER O F STATE O F T^4E 
M INISTRY O F R A ILW A YS (SH R I 
M A D H A V R a 6  SCINDIA) : (a ) to (c). 
Records relating to number of pasaca 
issued to Freedom Fighteri under the 
Scheme currently in operation are main* 
tamed Zonal Railway-wise and  ool State- 
w;se. Freedom Fighters who are eligible for 
the complimentary passes under Ihe Scheme 
are issued passes toon after reccipt of 
applications with prescribed docum eou .

Black-markrtlog of railway tkketi at 
Booil>ay slatluoa

3 4 6 4 .  SH R I RAJ K U M A R  R A l : Will 
the Minister of RAU.W AYS be pleased to 
s u t e  :
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(a) whether Government are aw^re of  
the rackets operating in black>o)arket sale of  
reservation tickets at various main railway 
stations in Bombay which are the starting 
points o f long distance trains; and

(b) if so, the remedial steps taken or 
proposed to elicninale Ibe activities of tbese 
rackets 7

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
M ADHAVRAO SC IN D IA / : (a) Some re
ports to this effect have been received.

(b) The following remedial steps havx 
been taken :

(0  Regular checks and raids including 
decoy checks are cooducied to 
apprehend the anti-social elements 
indulging in bltck niarkeiing of 
railway tickets. During 1986 , 84  
such persons were apprehended and 
prosecuted. Railway staff found 
connivtog with these persons \%ere 
also uken  up departmentally.

(li) Passengers detected travelling on 
iransfetred reservations mre penalised 
under section 114 of the Indian 
Railways Act. During 19R6, 8 702  
cases of transferred reservations 
^ere detected by Central and 
SVestern Railways and dealt with as 
per law.

(lil) Regular announcements on Public 
Address Systems advising passengers 
to desist from purchasing tickets 
from, unauthorised sources are also 
made.

0 \ ( f  bridge oo railway crossings 
In V  V,

3 4 6 5 .  SHRI HARISH RAW AT ; Will 
the Minister of RAILWAYS be pleased to 
su te  ;

(a) the number of railway crossings in 
U ttir  Pradesh where it is nccessary to 
construct over bridges;

(b) whether the allocatioa made for this 
purpose has been fully utilised by the Stale 
io the past; and

(c) if not, the ariocation made* for this 
purpose during ]9 8  5*86 and 1 9 8 6 -8 7  and 
the amount utilised by the State ?

THE MINISTER OF STATE OF THE  
M INISTRY OF RAILW AYS (SHRI 
M ADH AVRAO SCINDIA) : (a) 3 4

numbers level crossings have been identified
for replacement wiih road over/under 
bridges.

(b) N o, Sir, as far as the allocation to 
Uttar Pradesh State from Railway Safety 
Works Fund is concerned.

(c) Out of the Railway Safely Works 
Fund, an allocation o f Rs. 23 takhs and 
Rs. 151 lakhs has been made to Uttar 
Pradesh State for the >oar 1 9 8 5 -8 6  and 
1986*8 7 respectively. N o  amount has so 
far been utilised by the State.

Appuiatm^nt of MaoaKtng Directors 
of Air India and Indian Airlioes

3 466 . SHRI HARISH RAW AT ;
SHRI AKHT.AR HASAN :

Will the Minister o f CIVIL AVIATION  
be pleased 10 state ;

(a) whether the appointment of new 
Maniiging Directors at Air India and Indian 
Airlines has been finalised.

(b) if so, whether the new Managing 
Directors arc drawn from the ofliccrs of  
Air India and Indian Airlines; and

(c) if not, the reason thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) Whereas Manag
ing Director o f  Air India has been appointed, 
appointment of Managing Director, Indian 
Airlines is yet to be finalised.

(b) and (c). Appoinlmenti o f Managing 
Directors are made in accordance with the 
laid down proceduie for such appointmenta 
in the Public Sector Undertakings. The 
Public Enterprises Seleciion Board makes 
recommendations after consideriog suitable 
candidates, including internal candidates, 
for the posts. The appointnieDta need not




